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-- 
[PASSED BY TRE INDIAN LEGISLATURE.] 

(Receiver2 t he  asrent of t k e  Govevnor Geneva1 07L t i e  2611 
Jcr nun1 y, 1.922.) 

An Act further to amend the Indian Elec- 
tricity Act, 1910. 

> 
! TIXlSR [(AS it is expedient further t o  amend the 

IX of 1910. b Indian Electricity Act, 1910; It is hereby 
L: enacted as follows :- 

1 . Tliis Act niay be called the Indian Electricity sl'ol't title* 

(Amendment) Act, 1922. d. 

2. For clause ( I )  of section 2 of the Iudian Elec- Amend ment 
of section 2, 

r IX 1910. tricity Act, 191 0 (hereinafter referred to as the said A C ~  IX of 

1 Act), the following shall be substituted, namely :- 1910. 

" ( I )  ' servioe line ' means any electric supply 

I< line through which energy is, or is intended to be, 
,+" supplied by a licensee-- 

(i) to a single consumer either from a distribut- 
ing main or immediately from the 
licensee's premises, or 

Cii) from a distributing niain to a group of con- 
sumers on the samo premises or on 
adjoining premises supplied from the 
samo point of the distributing main." 

3. 111 sub-clause (ii) of clause (a) of sub-section Amen@ent 

(2) of section 3 of the said Act, for the words of section 3, 
Act IX of 

" General OfEces Comrnauding the Division," the 191" 

words " Di~ector of Military Works " shall be sub: 
stituted. 

4. I n  section 17 of the said Act,- Amendnlent 
of section 17, 

, (a) in sub-section f I ) ,  for the words 'c  not being A c t I x  of - 1910. service lines immediatelv attached or 
Y 

intended 
1 
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distributing main," the words " not being , 
either service lines " shall be substituted ; 
and 

(b) in sub-section (a) ,  after tlle ~ o r d  " laying," 
the woi.ds " or placing " shall be inserted, 
and the morcis "undergro~~nd " and ' 

" imniediately attachkd or intended to be 
immediately at>tached to a, distributing 
main " shall be emitted. 

t Alnendluent 
of section 18, 

5. 111 section 18 of the said Act,- 
I Act IX of 

1910. 
(a) for sub-section (3), the following sub-section 

I shall be substituted, namely :- 
I 

" (3) MThere any tree standing or lying near an 
aerial line, or where any structure or other object 
which has been placed or has fallen near a n  aerial 
line subsequently t o  the placing of such line, inter- 
rupts or jilterferes with, or is likely to interrupt or 
interfere with, the conveyance or tra~lsmission of 
energy or the accessibility of any works, a Magist rate 

I 
I of the first elass or, i n  a Presidency-town or Rangoon, 
i 
I the Conimissioner of Police, may, on the application 

of the licensee, cause the tree, stFuctnre or object to 
I 

be removed or otliermrise dealt with as he thinks fit " ; 
, and 
I (b) after sub-section (4), the following Bxplnna- 

tiole shall be added, namely :- 
" Exp1afiation.-For thc purposes of this section, 

the expression " tree " shall be deemed to include 
any shrub, hedge, jungle-growth or other plant." 

I Insertion of 6. After section 19"of tbe said Act, the following 
i new section 
i 19A in Act section shall be inserted under the heading " Sapply," 
I IX of 1910. namely :- 
i 

Point where " 19A. For the purposes of this Act, the point at  
snpply delivered. is whicb the supply of energy by a licensee to a consu- 

ner,shall be deemed to commeiice shall be determined 
ib  such manner as may be prescribed." 

Amendment 
of seotion 20, 7. I n  section 2 0 of the said Ac tl,- 
a c t  IX of 
1910. , (a) in clause (c) of sub-section ( I ) ,  after the 

word " supply-lines," the word '( meters,%' 
shall be inserted ; and 

(b)  after 
a 
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(21) after sub-section (a), the, following .sub- 
section shall be added, narnely :- 

" (3) Where a consumer refuses to allow a licensee 
' or any person authorised as aforesaid to enter hi+ 
premises in pursuance of the provisions of sub-section 
(I) or sub-section (2), or, when such licensee or per* 
son has so entered, refuses to allow him to perform 
any act wllich he is authorised by those sub-sections 
t o  perform, or fails to give reasonable facilitiesfor 
such entry or performance, the licensee rnay, after 

.the expiry of twenty-four hours from the service of a 
notice in writing on the consumer, cut off the supply 
to the consumer for so long as such refusal or failure 
continues, but for no longer." 

$. I n  section 21 of the said Act, sub-section (2) Amendment 
of section 21, 

shall he re-numbered (4), and after sub-section (I), ~ o t  IX of 

the following sub-section shall be inserted, namely :- 1910. 

" (2) Subject to the provisions of sub-section (I), 
a licensee may, with the previous sanction of the 
Local Government, given afher consulting the local 
authority, where the licensee is not the local 
authority, make conclitions not incorlsisteht with this 
Act or with his licence or with any rules made under 
this Act, to regulate his relations with persons who 
are or intend to become consumers, and rnay with the 
lilce sanction given after the like consultation add to 
or alter or amend any such conditions ; and any con- 
ditions made by a licensee without such sanction shall 
be null and void : 

Provicled that any such conditions made before 
the 23rd day of January 1922 shall, if sanctioned by 
the Local Government on application mado by the 
licensee before such date a3 the Local Government 
may, by general or special order, fix in this behalf 
be deemed to have been made in  accordance with ffie 
provisions of this sub-section. . 

(3) The Local Government may, after. the like 
consultation, cancel a n y  condition or part of a cond 
dition previously san otioned under sub-section (2) 

.after giving to the licensee not less than one month's 
notice in writing oE its intention so to do." 

g. To 
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Atnendment 
of secti,n 23, 

9. To section 23 of the said Act, thc following 
A C ~  IX of fiub-sections shall be added, namely :- 
1910. 

" (3) I n  the absence of an agreement to thc con- 
trary,"a licenaee may charge for energy supplicd by 
h'im to any consu~er -  

(a) by the actual amaunt of energy so supplied, 
or 

' jb) by the electrical quatl~tity contaillecl in the 
supply, or 

(c) by such other method as may be nyproved 
by tlie Local Government. 

(4) Any charges made by a licexlseo under clause ' 

(c) of sub-section (3) may be based upon, and vary 
in  accordance with, aay one or more of tlie following 
considerations, namely :- 

(a)  the con.sumer's load factor, or 
( b )  the power factor of his load, or 

- (c) his total co~~suinption of energy during say 
stated period, or 

(d )  the hours a t  which the supply of energy is 
t required." 

A111endmen t 
of section 28, 

10. In  secGon 24 of the said Act,-- 
Act 1X of 
1910. (a) the first; pa~agrapli ending with the words 

" but no longer " shall be re-numbered as sub-section 
( I ) ,  and, in that sub-section as re-numbered, for the 
words " other sum " where they f i r d t  occur, the words 
.'sum, other than a c h r g e  for e~lergy," shall be 
substituted ; and 

(b) tlie proviso shall be re-numbered sub-section 
(2), and, in  that sub-section as re-numbered, the words 
" Provided that " shall b3 omitted, and to the sub- 
st;~tiorz the following proviso shzll ba added, 
nahely : - 

" Provided that the prohibition contained in this 
sub-section shall not apply in any case in which the 
licensee has made a request in writing to tha con- 
sumer fcr a deposit with the Electric Inspector of the 
amount of the licensee's charges or other sums in 

dispute 



dispute us for tho deposit of the licensee's further 
charges for energy as they accrue, and the consumel. 
has failed to comply with such request." 

11. I n  sub-section (6) of section % of tlie said ~ 1 1 1 ,  namefit 

Act, the words " on the basis of the previous supply " 'fcr$',,269 
shall be omitted, and to the sub-section the follo\ving 1910. 

proviso shall be a.dded, namely :- 
" Provided that, before either a licensee or a con- 

suulel- applies to the Blectric Illspector under this 
sub-section, he sball give to the ol;lier party not less 
than seven days' notice of bis iut+elltion so to do." 

12. To the third proviso to section 27 of the said ty~;Zk,"~, 
Act, the following shall be added, namely :- A C ~  1x of 

" unless the Local Government, after such inquiry 1910. 
as i t  thinks fit, considers that such consent has been 
unreasonably withheld.' ' 

13. I n  sub-section (1) 01 section 29 of the said Al~lendluent 
of section 28, Act, the first proviso and the word " also " in the ,, of 

second proviso shall be omitted, 1910. 
14. I n  clause (b) of sub-section ( I )  of section 30 Ameud~nent 

of the said Act,- of sec.ion 30, 
Act 1X of 

(a) in sub-clausa (ii) for the figures 1881 " the 1910' 

figures " 1911 " shall be substituted ; 
and 

(b) after sub-clause (iii), the following shall be 
inserted, namely :- 

(iv) to which the Local Government, by general 
or special order, declares the provisions 
of this sub-section to apply." 

15. For sub-section (1) of section 33 of the said Arn~~ld~nont 
Act, the following sub-section shall be substituted, zc,s":?'f339 

namely :- 1910. 

" (I) If any accident occurs in coililectien with 
the generation, transmission, supply or use of energ? 

: in, or in  connection with, any part of the electrlc 
supply-lines or other works of any person, and the 

- accident results or is likely to have resulted i n  loss 
of life or personal injury, such person shall g i n  

notice 
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notice of the occurrence, and of any loss of life or 
personal injury actually occasioned by the accident, 
in such form and within such time and to such 
au,~liorfiies as the Local Government may, by general 
or special order, Cirect." 

Aulendm~llt 16. I n  section 35 of the said Act, sub-section (3) 
of section 35, 
A C ~  IX of shall be omitted, and sub-se:tior, (4) shall be re-num- 
1910. bered (3), and in sub-section (3) as re-numbered, 

clauses (cc), (b) and (c) shall l ~ e  re-num1)ered (b), (c)  
and (d) ,  respectively, and the following shall be in- 
serted as clause (a  j, nainely :- 

" (a) determine the number of ~nenlbcrs of which 
any such Board shall be constituted and 
the manner in  which such members shall 
be appointed." 

An~endmcnt 
of section 36, 

17. To sub-section (3) of section 36 of the said 
Act IX of Act, the words " or, if the Governor General in 
1910. Couizcil or the Local Goaernment, as the case may 

be, by general or special order, so directs, to an 
Advisory Board " shall be added. 

Amendment 
of section 37, 

18. I n  section 37 of the said Act,- 
Act IX of 
1910. 

(a) in clause ( j )  of sub-section (2), tllc word 
" and " a t  the end shall be omitted, and 
after clause (kj of the same sub-section, 
the following shall ba inserted, namely :-- 

" and 
( I )  provide for any matter which is to be or 

may be prgscribed "; and 
( B )  sub-section (3) sliall be re-numbered (4 ) ,  

and tbe following sub-section shall be 
inserted after sub-section (2) ,  name- 
ly :- 

I " (3) Any rules made in  pursuance of 

i clause ( f )  or clause (k) of sub- 
I section (2) shall be binding on the 
! Crown." 
I Aluendrnerlt 19. I n  section 44 of the said AC t,-- 
i of section 4+, 

A P ~  IX of (a) for, the words "three hundied " and " thirty," I 
1910. the words " five hundred " and " fifty," respectively, l o  / 

ahaL1 be substituted ; 
d (b)  for 

6 - 
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( 6 )  for the words c c  the existence of artificial 
means," the words c c  if i t  is proved that any artificia! 
means exist" shall be subskituted ; 

(c) for the words '' shall, where," the words " and 
that " shall be  substituted ; and 

( d )  for the words " be pl-irnd facie evidence," the 
words c c  i t  shall be pres umed, until the contrary is 
proved," shall bo substituted. 

20. I n  section 51 of the said Act, for the words Amendmelit 

" Governor General in Couiicil " in both places where ot A C ~  section I x of 51, 

they occur, the words " Local Government " shall 1910. 

be substituted. 
21. I n  clause (a) of sub-section (I) of section 63 Ameuiment 

of section 53, of the said Act, for the words " tho Secretary ,in the Act I X  of 

Public Works Departmcnt;," the words " such officer 1910. 

as the Governor General in Council or the Local 
Government, as the case may be, may designate in  
this behalf " shall be substituted. 
22. I n  section 55 of the said Act, after the word Amendment 

and figures "section 18," the words, figures and ot section 65, 
Act IX of 

brackets " or section 34, sub-section (2) " shall be 1910. 
inserted. 
2 3  I n  sub-clause ( 1) of clauso VI of the Schedule -4;;;Z;i 

to the said Act,-- of the 
Schedule to  (a) after the word " where " where i t  first occurs, Act IX of 

the words " after distributing mains have been laid 1910. 

down under the provisions of clause IV  or clause V 
and the supply of energy through thcse main8 or any 
of them has commenced," shall be inserted. 

(b) for the words " one hundred yards from any 
distributing main," the words " the area of supply" 
shall bo substituted ; 

(c )  after the words "within one month from the 
inaliing of the requisition," the words "or within - 
such longer period as the Electric Inspector may 
a110 m " shall be inserted ; 

( d )  to clause ( d )  of the second proviso, tho follow- 
ing words shall be added, namely :-- 
' 

c c  but the licensee shall rc-connect the supply with 
&I1 reasonable speed on tho cessation of the act or 

default 
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Q default or Both, as the case may be, which entitled 
him to discontinue i t  "; and 

(e) in the fourth proviso-/ 
(i) for the words "in the event of auy reqnisition 

being made for a supply of energy from any distribut- 
ing main of which," the words " if any req~~isition 
is made for a supply of energy and " shall be s~ib-  
stituted ; and 

(ii) for the word " i t  )' in cla,uc;e (a) ,  the words- 
" the nearest distributing main ') shall be substituted. 

Substitotion 
of new clause 

24. Tor clause VII of the Schedule to the said Act, 
VII  of the the following shail be substituted, ~lameiy :-- 
Schedule to 
Act I X of 
1910. 
Fnrther " VII. The licensee shall, before commencing to 
p ~ 0 1  y i , , g O  isioqs as lay clown or place a servi'ce line in any street in wlrich 
renice lines. a distrihutiag iflain has not dready been laid dovrr11 

or placed, serve upon the local authority (if any) and 
upon the owner or occupier of all r m i s e s  abutting 
on so mucli of the street as lies etmreen the poiizts 
of origin and termination of the service line so to  be 
laid down or placed twenty-one days' notice stating 
that the licensee intends to lay down or place a 
service line, and intimating that, if within the said 
period the local authority or any five or more of such 
owners or occupiers require, in accordailcc with the 
~~rovisions of the licence, that a supply shall be given 
for any public lamps or to their premises, af the case 
may be, the necessary distributing main will be laid 
do~vn or placed by the licensee a t  the same time as 
the service line." 3 

Allleudmolbk 25. 111 S U ~ - C ~ U S ~  (1) of clause VIII of the Sdlcdule 
of clanse VIII to the said Act,- of Scl~cdnle 
to A C ~  IX of (a) after the word " where " the woras " after dis- 1910. . I 

tributing mains have been laid down under the 
provisions of clause IV or clause V and the supply 
.of ene~gy through those mains or any of them has 
comuienced " sllall be i1isert;ed ; and 

( b )  for the words " distance of one llundred yards 
from any distributing main," the wol.dn "area of 
supply " sllall be substituted, 

26. 111 
' 8 



26. In clause X of the Schedule to tho said Act,- F,"l:t;zgtof 
(a) the first part of the clause up to and in~luding Echedulc to 

Act LX of 
sub-clause (c) shall be omitted ; 1910. 

( b )  the first proviso bhall be rc-izumbered sub- 
clause ( I ) ,  and in that sub-clause as re-numbered- 

(i) the words " Provided, first, t l ~ a t "  shall be 
-omitted, and 

(ii) for the words "so approved by the Local 
Government," the words, figures and brackets 
"approved by t l ~ e  Local Government in accordancc 
with section 23, sub-sectioh (3), clause (c), of the 

lx of 1910. Inaian Electricity Act, 1910 " shall be substituted ; 
(c) the second proviso shall be re-numbered sub- 

*clause ($), and from that sub-clause as re-numbered 
the words " Provided, secondly, that " shall be oniitted ; 
and 

(d )  the third proviso shall be rc-numbered sub- 
c l a ~ ~ s e  (3), and from that sub-clause as re-numbered 

+ 

the words " Provided, thirclly, that," shall bo orriitted, 
27. I n  the first proviso lo clause X I  of the Sohedule $gt:c;; 

to the said Act,- of Schedule 
to Act IX of (a) the words " or is satisfied " shall be omitted ; ,,,, 

and 
( b )  for the words "may, after such inquiry (if 

any) as i t  thinks fit, make an order accordingly," the 
following shall be substituted, namely :- 

" shall refer the matter to an Advisory Board and, 
if the Board recommends any alteration, may make 
an order in accord-ance with such recommendation." 

11 scrtion of 28. After clause X I  of the Schedule to the aaid ,,w,,,,se 

Act, the following clause shall be inserted, namely :- XIA in 
Echednle to 
Act IX of 
1910. 

'( XIA. A licensee may charge a consumer a Mini-nnm 
minimum charge for energy of such amount and charges. 

determined in  such manner as may be specified by 
'. his licence, and such minimum oharge shall be 

payable notwithstanding that no energy has been 
used by the consumer during the period for which 
such minimum charge ie made." 

29. In 
u - 9 



Amendmat 29. In  clause XVI of the Schedule to the said 
df clause XVI 
of Schedule ActJ- 
to Act TX of 
1910. (a) ja sub-clause (1) for the words " and the 

apl3roximate height above or depth," the words " and, 
in the case of underground works, the approximate 
depth " shall be substituijed ; 

(b)  for sub-clause (2), tho following shall be sub- 
stituted, namely :- 

" (2) 2)very such plan shall be drawn to such scare 
as the Local Government may require : provided that 
no scale shall be required unless maps of the locality 
on that scale are for tho time being available to the 
public "; and 

(c )  for eub-clause (3), the following  ball be sub- 
stituted, namely :- 

" (3) Every such section shall be drawn to hori- 
zontal and vertical scales which shall be such as thc 
Local Government may require." 


